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3T 3T W/ITA No.2552/KOL/2024
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et Y 3T & /Assessee by 1| Shri Mayank Parakh, CA
TSTET F 3T & /Revenue by :| Smt. Sima Das Biswas, JCIT-Sr.DR
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MU /ORDER

This is an appeal filed by the assessee against the order of the Id.
AddIl./ICIT(A), Mysore, dated 16.10.2024 for the Assessment Year 2021-
2022.

2. Shri Mayank Parakh, Id.AR appeared on behalf of the assessee and
Smt. Sima Das Biswas, Id. Sr.DR appeared on behalf of the revenue.

3. It was the submission of the Id. AR that the assessee is an old trust.
The assessee has filed its return of income mentioning its original
registration number. The return came to be processed and the intimation
came to be issued u/s.143(1) of the Act denying the registration u/s.11 &
12 of the Act on the ground that the assessee had not provided the new
registration/approval details. It was the submission that the assessee has

filed for new registration as required under the Act on 21.11.2022 and the
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last date for filing of the application for new registration under the new
provisions was 25.11.2022. It was the submission that provision of
Section143(1) of the Act permits adjustment of arithmetical errors and the
assessee should not be denied the benefit of Section 11 & 12 of the Act in
an intimation u/s.143(1) of the Act on the ground that the assessee has not
provided new registration details keeping especially when the last date of
filing of the application was still available to the assessee.

4. In reply, Id. Sr. DR vehemently supported the orders of the Id.AO and
Id. CIT(A).
5. | have considered the rival submissions. It is noticed that the
assessee is an old trust and the intimation has been issued denying the
benefit of section 11 & 12 of the Act on account of non-availability of the
registration details. Under the new provisions, especially when the time limit
for filing the application under the new provisions were available till
25.11.2022, the intimation cannot be sustained, insofar as it is not an
arithmetical error which has been attempted to be corrected. This being so,
the intimation is said to be bad in law and the same is hereby quashed.
6. In the result, appeal of the assessee is allowed.

Order dictated and pronounced in the open court on 16/07/2025.

Sd/-
(STTST ATYH)
(GEORGE MATHAN)
1% §EET / JUDICIAL MEMBER

FIARIAT Kolkata; feetie Dated 16/07/2025
Prakash Kumar Mishra, Sr.P.S.
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